
'CNTRAL AD FINI ST RaTI UE. TRIBUNAL
PRINCIPAL BENCH

D.A. NO. 55 8/1995
N.A, NO. 2655/1995
N.A. NO. 22i^h99^.

Neu Delhi this the 27th day of February, 1996

HON'BLE 3HR1 3U3TICE P .K .SHY A NSUNDm R,
HCN'BLE SHRl K. RJTHUKUmR, fEf'tiER (A;

hCT , CriAl RffLN

1 . Baluan Singh S/D 3oQi Ram,
R/0 A-6/94 DDA Flat,
Paschim Vihar, Neu Delhi.

2. Smt. Asha U/0 Ramesh,
E-250, Ranjeet Nagar,
New Delhi ,

Rajender Singh S/Q Samdia,
A-11 , Yadav Nagar,
Delhi,42,

Karambir Singh S/0 Hati Ram,
V ,P .0 . Sandal Kalan,
Distt, Sonepat (Haryanay.

Vikram Singh Rauat S/L
Sadho Sinoh Rauat,
Q.No. C-2/58 Lodhi Colony,
New Delhi-3,

Ghanshyam Singh 3/0 Lai Pratap Singh,
0-4, Safdarjung Railway Station,
Near fbti 0arg, Delhi,

Gotam Karmakar,
37/437, R,K.Ashram f^rg.
New Delhi,

Ishuer Oass 3/C 3agdish Chand,
1 e/99 E^ast Fbti Bagh,
Gali No,8, Sarai Rohilla,
0Blhi-110C07,

Ram Kishan S/0 Ram Raj ,
B-I/4D, Kali Bari Farg,
New Oelhi-11 0001 .

10. Aditya Kumar 3uyal 3/0
Ramesh Chand 3uyal,
B-162, Ayur ^igyan Nagar,
New Delhi-11 0049 .

11 . Rakesh,
G-143, Naroji Nagar,
New Delhi,

12, Pravean Kumar 1/erma S/0
Uasu Deu Werma,
1 2-A/59, Gali No ,2,
y i j a y fb ha 1 la ,
T'aujpur, Delhi-53, '»Dplicants

(  By Shri T. L, AQgerijg;^^ Advocate)
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-v3 rsus-

1, Secretary,
Department of Personnel &■
Training, North Block,
New Delhi,

2, Director uaneral,
Doordarshan, '*!ancii House,
New Delhi,

3, Director,
Delhi Doordarshan Kendra,
Akashvani Bhauan,
New Delhi, tuspondent .$

(  By 3hri 3, Lall, Advocate )

C H D £ R

Shrl Justice P, K, Shyamsundar —

Both sides, agrae that this case is covered by an

earlier judgment of this Tribunal in C ,A, •» o, 1696/95

viran Kishora Anr. vs. Union cf Inrii^ 4

disposed of on 13,11 ,1995. In that viau r the

matter, following the aaid judorrent, wa liicu thi~

application and pass the following order -

The applicants will be entitled to tne be nefit

of the scheme (Annaxura A~1 ) and that the^r

terrrdnation will be only in accordance witr i

and more particularly with reference to tho provi^jone

of the above scheme. De also quash the cr:' -=r of

termdnation and accordingly direct the respondents

to take the applicants back to duty wit! : "-^ one rnontr:

from the date of receipt of this order. fcare will

be no order regardinr; back wages in the circumstances

of the case, de may in this connection also mention

that in case of subsequent termination of soplioants'

services not being in accordance with law, it will be

open for tham to challenge the same in apprcpriata

proceedings,
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2, "Jith these directions, the C,'^. irj f

disposed of. No order as tc costs.

ily

yL;^ ■

(  K. I^'uthukumar )
f'smber (h)

( P. K. 5hy amsjndar )
♦Acting chairman

/as/


